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HONBLE MR OAK PAIN J"*.J}i.-, JUDNCIAL MEMBER

Hoard S 5P Das-A L d Couns { appearmg, for the applicant
and S RO Swam, Ld ASU Bor the Respondents on whom a copy of ths

A has abready been served and perused the materiale placed on record

2 This Omganal Appheaton has heen fded by the apphoant

with the followimg praver-

et the Kespomdents (o provide appomiment
!(‘l ihg ({p}?h( ‘_}Y; [REE NS nynn(}aq« ey !3“ Uii‘ﬂ!‘ﬂ{? ‘ru"ixt FRER
stipadaied poriod
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To dwect  the Respondents to consider  the
representation  of the appleant under Annexure-*

AT and pass g oreasoned order there on willun 2
stiputaied perod

3, Dunme the course of hes 1ﬂnn it was hr(\uuh! fov o nobice the

representation dated 1410 2611 made by the 'ap}:‘m:ant vide Annexure-3/7

addressed (o Respomdent Noo2 s pendimg for comsdersiuon S Dias
therefore, prayed  that the appheant’s grievance coubd he redressed of

Rpspondent No 7o directad commider and dispose of the pendimg
representaiion  dated 14 10 2000 vale Annexure-A77 withim g specihe time
frame

4, Hiaving regard (o the subnussions made st as agrond (o by
the Ld. Counsel for the parties, without some nto the ment of the case
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Respondent No 2 35 hereby directed to consider and dispose of the pending
representation vide Annexure-A/7 with a reasoped & speakmg order &

within a period of 60{sixty} dayy from the date of recept of copy of this

OTULT.
5. With the above observation and duection, this A s
disposed of at the admission stage itself.  No costs,

6. Send copy  of this order along with paper books to
Respondent No.2 for comphance and free copies of this order be made over

to the Ld. Counsel for the parfies.
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